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IN TH£ CEOTRAL AQMINISTRaTIVc TRIBUNkL
f'RIICIPAL BE INCH NEW DELHI

O.A. No.755/90

New Delhi, dated the 26th September, 1994

CORAM

Hon'ble Shri n.v. Krishnan, vies Chairman(A)

Hon ble Siat, Lakshmi Swaminathan, Member(j)

Shri Gyan Chand

• • 'Applicant
(By Advocate Shri U.S. Bishi)

V /s

i. Union of India, through Secy,
Produclion &SupplGovt ,01 India, New Delhi—li

2. Director General Ordance(Factories^
10-A Auckland Road, Calcutta-yooooi

les

@

.. Respondents

(None for the Respondents)

ORDER(ORAL)
(Hon-ble Shri N.V. Krishnan, Vice Chairman(A)

Uarned counsei for the appiicant mentions
that the applicant has died and he has no further instruction
in this matter, mthe circumstances, this application has
abated and accordingly jt is dismissed.

(Lakshmi Swaminathan) ,,
^ Krishnan)

Meraber(j) '
' Vice Chairman(a)


